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The question was put and the motion
was adopted.
. . THE DEPUTY CHAIRMAN: The

“aquestion is:

- That the Enacting Formula, as am-
ended, stand part of the Bill.

- The motion was adopted.

SHRI JANARDHAN POOJARI:
dam, I beg to move:

Ma-

‘That the Bill, as amended, be ret-
urned.’

The question was proposed.

SHRI SUSHIL. CHAND MOHUNTA:
T want to put a question. This question
came out in the press by responsible per-
sons in authority that Punjab, Haryana
and Himachal Pradesh are being merged.
On whose inspiration was it done? We are
concerned. What is jts authenticity?

THE DEPUTY CHAIRMAN: You have
made vyour point.

The question is:

“That the Bill, as amended, be ret-
urned.”

The motion was adopied.

THE DEPUTY CHAIRMAN: Now,
we shall take up the Calling Attention.

CALLING ATENTION TO A MATTER

OF URGENT PUBLIC IMPORTANCE

Non-Payment of Remunerative Price
to the Sugarcane Growers

[The Vice-Chairman (Shri Santosh
Kumar Sahn) in the Chair],

SHRI KALPNATH RAI (Uttar Pra-
desh); Sir, I beg to call the attention
of the Minister of Food and Civil
Supplies to the non-payment of re-
munerative prices to the sugarcane
growers for their produce and the
action taken by the Government in the
matter. ) L
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THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): Sir, I must, first of all, thank
the Hon’ble Members, who have affor.-
ded me this opportunity to clear cer-
tain misconceptions regarding non-
payment of remunerative prices to
sugarcans growers. -
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2. The Central Government fixes
the statufory minimum prices of
sugarcane payable by vacuum pan
sugar factories. The sugar industry,
I may poiat out. ulilises only a little
over one-third of the total ecane crop,
while the rest of it goes mostly for
use in unorganised sectors. While
fixing the statutory minimum prices,
the cost of production is very much
one ¢f the faclors taken into conside-
ration. In fact the Government is
statutorily required to do so, While
fixing the minimum prices, the Gov-
ernment keeps in view the interests
of growers of sugarcane, producers of
sugar and its consumers, and the crux
of the policy lies in striking a balance
between #hese co-existing and mutu-
ally sustaining interests,

3. The prices fixed by the Central
prices
below wkfch no producer of sugar can
pay. Thry primarily safeguard gro-
wers from exploitation in a year of
glnt in rugarcane production.

4. For the 1984-85 season, the mini-
mum price has been fixed at Rs. 14/-
per quintal, linked to 8.5 per cent
recovery. This price is higher by 50
paise as compared to last season. On
All India average recovery of 9.98%
this level of stalutory minimum cane
price wnrks out to Rs. 18.47 per
quintal. This more than covers per
quintal out of production of sngarcané
which has been assessed by the Agri-
cultural Prices Commission to fall in
a range of Rs. 11.83 per quintal in
U. P, te Rs. 15.30 per quintal in the
State of Waharashtra.

5. The statutory minimum cane
price fixed by the Central Govern-
ment has relevance in the context of
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fixation of the levy price for 65%
of the production which is sold 1o the
consumers through the Public Distri-
bution System. Though the minimum
prices fixed take into account an ele-
ment of return to the growers, in
actual practice the growers get much
higher prices than the statutory mini-
mum. In Wesy U. P, for example,
the mills are paying Rs. 22/- per
quintal. Similarly, in Bihar and
Haryana, the price being paid is at the
rate of Rs. 21/-.

6. There is also a provision in the
Sugarcane (Control) Order, 1968,
popularly known as the Bhargava
Sharing Formula, according to which,
the mills have to give to the growers
half of certain excess realizations they
make from the sale of free-sale sugar,
in the shape of additional cane price.
In actual practice, there has generally
been hardly anything to share in this
way because the mills pay much
higher prices than the minimum price
and the additional price taken toge-
ther,

7. The Central Government advises
the State Governments from time to
time to ensure that the actual cane
price fixed are also paid to the gro-
wers timely. Effective monitoring is
ensured in this regard but the respon-
sibility for payment of remunerative
actual cane prices, rests primarily,
with the State Governments.
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SHRI SUKOMAL SEN (West Bengal):
Madam, although the subject is very imp-
ortant. But this late evening I am not
inclined to speak much,

THE DEPUTY CHAIRMAN: Thank
you.

SHRI SUKOMAL SEN: Anyway, to-
day’s Calling Attention has two  major
aspects—one is fixing a remunerative price
or the minimum price for the sugarcane,
and the other is prompt payment of the
price to the growers, I will simply seek
some clarifications on the second aspect
which, T feel, is very important.

Madam, whatever may be the price
fixed by the Government for the cane, for
the growers, from time to time, it is a
perennial problem, and the payment re-
mains in arrears for a long time, and the
growers do not get the payment despite
their best efforts. To offset this situation
and to ease the situation, the Government
also from time to time resorts to  two
methods—one of fixing of a levy price of
sugar, increasing it, and the second is giv-
ing more and more bank credit to  the
sugar mills, so that they can tide over the
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crisis, I find that in February, 1984 once
again the Government raised the levy
price of sugar. It was Rs. 3.75 per kg,
and the Government raised to Rs. 4 per
kg. The purpose was to provide some
relief to the sugar-fuctory owners so that
they can clear the huge arrears due to the
canegrowers. And secondly, I find that
_the bank credit was enhanced. In 1982-83
it was announced; in 1983-84, the next
year, it was increased to 110 per cent of
that which was- available to the  sugar
industry in 1982-83. And the huge increase
in the bank credit to the sugar industry
was done so that the sugarcane-factory
owners make prompt payment of the arr-
ear dues to the growers. But I find that
despite the increase in the levy price of
sugar and the increase in the bank credit
to the sugar factories, in January, 1984
the total arrears were Rs. 376.19 crores.
They were due to the sugarcane growers.
It was in 1984 January. But to day the
figure remains as Rs. 136.25 crores. 1t
means, despite the increase in the  levy
price of sugar, despite the increase in the
bank credit, more than Rs. 150  crores
are still due to the cane-growers. I would
simply seek a clarification from the Mint
ster, why, despite taking recourse to the
increase in the levy price of sugar and
the increase in the bank credit, the sugar-
cane factory owners did not pay the
arrears. What is the reason. What step
has the Government taken to persuade or
to compel the sugarcane-factory owners
to give prompt payment of the sugarcane
arrears?

SHRI P. BABUL REDDY (Andhra Pra-
desh): Madam Deputy Chairman, it is a
matter of great regret that for persons
who give food to the country, we are
thinking of giving remunerative prices and
grudging to grant them.

(Interruptions)

I hope it is not for me, that clap-
ping. I am glad. You should understand
what T mecan. Hon’ble Minister has given
certain figures. The Hon’ble Finance Min-
ister is alvo present here, I am very
happy. 1 wish to draw the attention of
the Hon'b'e Minister of Food and Civil
Supplies to the All India average recovery
is 9.98 per cent and the price paid is Rs.
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16.47 per quintal which works with that.
Even if we take the prices fixed by the
Agricultural Prices  Commission, these
people seem to live in ivory tower. The
figures which they have given, I think,
many of them have not seen a sugarcanc
crop. We will take that. Then I will de-
monstrate how absurd these figures are to
show that the farmer is not getting a
remunerative price Rs. 15.30 per quintal
is the cost of production. Whatever be
the concept of that cost of production, [
will take it up a litile later. We will take
up the cost of production at Rs. 15.30
and so the average is Rs. 16.47. All fac-
tories in a State will not give the some
veilding. In Nizamabad District of An-
dhra Pradesh. ..

THE DEPUTY CHAIRMAN: Mr
Reddy, it is a Calling Attention Motion
and not a discussion. So you better put
the question so that the Minister will be
able to reply.

SHRI P. BABUL REDDY: Madam, 1
will not doubt about that. I will put the
question. 1 hope the same yardstick was
applied to the previous speakers. They
spoke for half-an-hour and whereas 1
have taken only two minutes so far.

THE DEPUTY CHAIRMAN: But you
can put up a question.

SHRI P. BABUL REDDY: 1 will not
take more than five minutes. In Nizama-
bad District alone there are three factor-
ies. The old factories give less percentage
of yield. The new factories give more
percentage of yeilding. The Raiyats who
gets less percentage of yield in the same
District, what does he gets  ultimately?
Madam, by this average how can we
say that all of them are getting remuner-
ative prices. The cost of production may
be Rs. 15.30. We will take at that point.
But the highest price paid per quintal is
Rs. 16.47. But the same people are bo-
und to lose. They don’t get remunerative
prices. This reminds me of an old saying
by a foolish Mathematician. He gets into
a stream with a view to cross by average
debts. His height was 6 feet and average
depth was § ft. 5 inches. So he thought
he would cross. But the result is down.
These figures are also something like
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that. 1 don’t claim to know about other
parts of the country. In Andhra Pradesh
there are certain areas where they grow
sugarcane and crush them. The Rai-
yats themselves crush and produce jagg-
ery. The jaggery prices are  fluctuating
very much. In some years they  don’t
cven get the cost of production price.
So 1 suggest that the Government should
go to their aid and see that they are
paid 1emunerative prices. There are many
States which are consuming jaggery. The
Government must acquire this  jaggery
and sce that proper prices are paid to
them. Otherwise they are exposed to the
risk of varying prices from year to year.
The fate of those who sell their
sugarcane to the factories is much
worse. Year after year it is coming down.
It is a matter of regret that in Nandyal
District of Andhra Pradesh the sugarcane
growers have suspended the cutting  of
crop and they have set it to fire. Because
they thought in that year they will not
get even the cutting of the crop cost.

RAO BIRENDRA SINGH: That was in
1977 and 1978.

SHRI P. BABUL REDDY: It was in
1976 during the emergency period. Now
what is the position? I remember  very
distinctly that Raiyats used to fight for
permits to supply cane to the factories so
that they will get advantage. But today
the position is quite different. T think the
Hon'ble Minister will bear me out, in
many areas there are what is called pro-
curement order for sugarcane also.
The ryots are compelled to deliver to the
factories 85 per cent of the sugarcane that
they produce. If they are getting remuna-
rative prices, how is it that procurement
orders, for procuring 85 per cent of the
sugarcane, are promulgated in Sfate after
State? In Andhra Pradesh there is an or-
der today by which in areas where there
are factories, the ryots are compelled to
deliver 85 per cent of the sugarcane that
they have grown. They are not permitted
even to convert it into jaggery. That 1§
the state of affairs. If they are really get-
ting remunerative prices. why are  they
driven to such a situation? The result is
that in Andhra Pradesh, the sugarcane pro-
duetion has gone down and the ryots are
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taking to other crops, mostly cotton. If
this policy is pursued and if the farmers
are not given remunerative prices, a day
will come when the factories will have
to be closed down for want of sugarcane.
Seventy per cent of the people in  our
country depend on agriculture and there
are 4,000 legislators in this country, 80
per cent of them coming from an agrieul-
tural background. It is a sorry state of
affairs that the farmers are left high and
dry. So T say that these figures themselves
demonstrate that some of them at least
must suffer. A word about the Agricul-
tural Prices Commission. You say “cost
of production”, What are the ingredients
that they take into account? Have they
taken into account the cost of the land?
Have they taken into account the labour
of the people who toil day and night, in
sun and shower? Have they taken into
account the labour of the members of the
family of the small farmer? So far as
sugarcane is concerned, I can say without
fear of contradiction that 95 per cent
of the sugarcane is produced by small
farmers. The entire family goes and works
on the field, Have they taken all these
into account?

RAO BIRENDRA SINGH: Yes.

SHRI P. BABUL REDDY: Then what
is the cost of the land? It is about Rs.
10,000 to Rs. 20,000 per acre. Have they
taken that into account? So, much de-
pends upon the cost of the ingredients that
have gone into the working out of the
cost of production. I, therefore, request
the hon. Minister who is known for his
sympathy for the farmers to look into
these things carefully and do justice to
these people. Otherwise a day will come
when this giant will get up and swallow
the whole thing.

SHRI V. RAMANATHAN (Tamil Nadu)
Madam, as already mentioned by many
hon Members, the agriculturist is in
perpetual indebtedness. While the prices
of all other non-agricultural products are
going up, the sugarcane price alone has
not increased to the extent the cost of
the inputs has gone up. The socio-econo-
mic environment also must be taken into
consideration. Now in the sugar indwstry,
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[Shri V. Ramanathan]

sugar is not the main producl. Now it
has almost become a byproduct in the sugar
industry. The other product that is, the
molasses and the bagasse, are fe<hing a
lot of revenue. Molasses is giving a lot of
revenue to the Government and so many
byproducts are produced from the molas-
ses. Bagasse is also used in the paper in-
dustry, Three tonnes of sugarcane crushzd
gives one tonne of bagasse and that gives
about Rs. 250 or more. When the price
of sugarcane is Rs. 140 per tonne, bag-
asse gives Rs. 250 per tonme. It is used
as the main raw material in the paper in-
dustry. ‘Therefore, considering all these
factors, all these byproducts, the cane
price can be increased further. If the
molasses and bagasse are taken into con-
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sideration, the sugarcane price can be
much more. The rate of the Ilevy
sugar also can be raised to some

extent. Madam, in the sugar industry, the
mills are selling the free sugar to private
persons and showing it asg if they are scl-
ling it in the free market. Actually the
free sugar is sold to their own men. Then
it is sold to other people at a  higher
price. If that free sugar is sold in  the
open market, it can fetch a lot of money
and that money cap go to the agricul-
turists. Then in Tamil Nadu, the trans-
port cost is not paid to the cane growers
by the factories. They are not taking into
account the transport cost and the conver-
sion cost while determining the cost of
production of sugar the transport cost is
not considered.  Therefore, the industry
is not prepared to pay the transport cost
to the cane growers. My submission is that
the transport cost should be paid to the
cane growers. Considering this, I want to
know whether the Government will take
note of this and ensure payment of trans-
port cost to the cane growers. Will the
Gevernment also see to it that free sugar
is sold in the open market in order to
fetch a bigger amount?

THE DEPUTY CHAIRMAN: Mr. Jas-
want Singh. '

SHRI JASWANT SINGH (Rajasthan):
Madam, Deputy Chairman.... (Inttrrup-
tion), 5

[RAJYA SABHA]
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AN HON'BLE MEMBER: You
continue.
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SHRI JASWANT SINGH: 1 want (o
seek only three clarifications. A number
of speakers have already spoken about the
remunerative price and outstandings. f
underline their concern. o Ay

N Y

The Hon'ble Minister's statement itself
recognises that a much larger part of the
cane industry is in fact not covered by
sugar at all. T would request the Hon’ble
Minister to elucidate the  Government’s
thirking as to what it is doing to help,
assist and develop that part of the cane
sector,
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Finally, the essential problem of sugar
industry is such that you cannot solve it
unless you get that industry out of its
present state. You often talk of the fut-
ure. Would you please let us know what

vou are going to do to modernise the
sugar industry? o ’
MOTION REGARDING SIX-NATION

SUMMIT ON NUCLEAR DISARMA-.
MENT

THE DEPUTY CHAIRMAN: We have
row to adopt a Resolution on Delhi Dec-
laration nuclear disarmament. As you ar¢
aware, the Six-Nation Summit on Nuclear
Disarmament concluded successfully on Jan-
uary 28, 1985, at New Delhi. At the end of
the Summit, the Heads of States of thes2
Governments, along with our Prime Min-
ister Shri Rajiv Gandhi, issued a Dec-
laration and made an appeal for a halt
to the nuclear arms race. It will be befit-
ting if this House reaffirms this call and
appreciates the efforts made by the Heads
of six nations and our Prime Minister.
With your consent, therefore, I would like
to place the following Resolution before
the House:

“This House notes with satisfaction
and pride that the Six Nation Summit on



